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| TEM NO. 2 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s).22922/2014
(Arising out of inpugned final judgnent and order dated 14/11/2013
in CMAP  No. 33826/ 2012 passed by t he Hi gh Court of Judi cature

Al | ahabad)

UVA BU LDERS PVT. LTD. Petitioner(s)
VERSUS

LUCKNOW DEVELOPMENT AUTHORI TY & ORS. Respondent ( s)

(Wth office report)

W TH

SLP(C) Nos. 32932- 32933/ 2015
(Wth appln.(s) for exenption fromfiling OT. and Ofice Report)

Date : 07/11/2016 These petitions were called on for hearing today.
CORAM :

HON&#39; BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

HON&#39; BLE MR. JUSTI CE ARUN M SHRA
For Petitioner(s) M.Hari Shankar Jain, Adv.
M. Vi shnu Shankar Jain, Adv.
Ms. Aditi Monan, Adv.

M's. Sudha Gupta, Adv.

For Respondent (s) Dr. (Ms.) Vipin GQupta, Adv.
M . S. K. Pandey, Adv.

In SLP(C) 22922/ 14 M. Rakesh Kumar, Adv.

M . Rupesh Kurmar Si nha, Adv.

M . Lakhan Si ngh, Adv.

Ms. Swati M shra, Adv.

M. Rakesh U tanthandra Upadhyay, Adv.
Upon hearing the counsel the Court nmde the follow ng

ORDER
SLP(C) No. 22922 of 2014
M . Rakesh Kumar , | ear ned counsel , appears on behal f of
respondent Nos.8 to 10. Liberty is granted to the | earned counsel
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for t he petitioner to t ake fresh st eps to ef f ect service on
remai ni ng unserved respondents.
Needf ul be done within four weeks fromtoday.
Li berty is al so gr ant ed to t he respondent s to conpl ete
the pl eadings, in the nmeantine.
SLP(C) Nos. 32932-32933 of 2015
Li berty is grant ed to t he parties to conpl ete t he
pl eadi ngs, in the neanti ne.
Li berty is al so grant ed to t he parties to pl ace t he
settl enent stated to have been arrived at bet ween t he parties
both the matters.
Needf ul be done within four weeks.
( SATI SH KUVAR YADAV) ( CHANDER BALA)
AR- CUM PS COURT MASTER
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